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at 10,20 hours on the 6th Septem-'These wfcfre discontinued thereafter.

Accordingly, the first sentence of the 
reply to part (b) of Unstarred Ques
tion No. 3327 answered on 23*6-1974 
should be substituted as follows:—

“With the shj*fin̂ r£ cerHm office** 
form Delhi <o T5\and',b'><3 GoWjPmert 
had is,ued orders on 16-6-1966 gi ant
ing CCA to the staff who were trans- 
t ferred to Faridabad on or after the 
1st January, 1966 at Delhi rates as 
junder:—

(i) at Delhi rates for one year.

1  (ii) @75 per rent of Delhi rates 
for next six months

(iu) @50 per cent of Delhi rates 
for next six months

(iv) @25 per cent of Delhi rates 
for next six months

It was discontinued therefater.

This was done to mitigate the hard
ship, resulting from the  shifting of 
these offices  Subsequently, however, 
on persistent demands from  those 
Central Government employees  sta
tioned at Faric’abad including the Cen
tral  Government Press  Employees 
posted there, who were not covered 
by the above mentioned orders, these 
orders were extended with effect from 
1-9-1966 to all Central Government 
employees stationed at Faridabad as 
or 1-9-1966, who wern not covered by 
the orders of 16-6-1966”.* I regret 
in-aecuracies m my reply

1119 hrs

ber, 1974, under Section 151, Crimi
nal Procedure Code, for obstructing, 
picketing at the High Comt, $rna- 
kulam, was released at 18.00 hours 
on the 6th September, 1974.” ^

SHRI JYOTIRMOY BOSU: Diamond 
lJaiouari W1 j tveiy duj one M.4*. is 
arrested? 1

MR SPEAKER. The law does not 
count days  He is a good man. * It 
would have been very inconvêeni 
fox him to picket there ^

11.20 hrs

PERSONAL  EXPLANATIONS  BY
members

SHRIMATI BIRHA GHOSH OOS- 
WAMI (Nabadwip): Sir, on 9-8-1974, I 
made a statement that on 14-11-1973
I was detained for four hours in Raija- 
ghat and that no intimation to  that 
effect was sent to the Lok Sabha. My 
statement so fai as it relates to inti-
ii.jk.iun <,cnt to Lok Subha was not cor
rect and it was based upon misguiding 
information inasmuch as I subsequent
ly found that on 16-11-1973 the Spea
ker made mention of my arrest and 
actually read out a telegram in that 
behalf  I am unhappy over this mis
take and I want to go on record With 
the corrected state of things and also 
my expression of regret

SHPI JYOTIRMOY  BOSU  (Dia
mond Harboui) Mr Speaker, Sir, 0* 
3-0-3974 I wtis speaking on the privi
lege issue  The following could  be 
seen from the Debates (Pages 15230- 
31)*—

RELEASE OF MEMBER “SHRI RAM GOPAL REDDY:
Our information is that for every 

MR SPEAKER:  I have to inform  question he is putting, he is gettinf
the House that I have received the  about Rs. 4,500/-.
following telegram, dated the 6th
September,  1974,  from  the Com-  SHRI JYOTIRMOY BOSU;  I
ttnissioner of Police Emakulam City:—  shall give you the whole of  it

Make a check  You can come to
"Shri N. Sreekantan Nair, Mem-  my house and take whatever  is

ber, Lok Sabha, who was arrested  there
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SHRI L. N. MISHRA:  These are 
Hot to  your house.  They are 
elsewhere. I can challenge it You 
are getting Rs. 10,000 per mensem 
lor a House in Calcutta.”

The Statesman other press reporting 
k as follows:—

*A Congress member, Mr.  Ram 
Gopal Reddy, interrupted to say Mr. 
Jk>sit was receiving Rs. 4,500|- for 
tutting each question.

**Mr. Bosu: You can come to my 
feouse, and take whatever is there.

rMr. L. N. Mishra: It is not in your 
bouse, but elsewhere.  I am  told 
you get Rs. 10,000j- per month from 
A business house in Calcutta."

AH fhat has been stated above are 
Vfeolly untrue, malicious and false.

Sir, you are the custodian of the 
House and you are the protector of our 
Honour and dignity, and I would be 
tailing in my duty if I do not report 
fo you what I apprehend, namely, a 
deep laid conspiracy against me which 
% now unfolding itself.

Shri L. N- Mishra and Shri  Ram 
Gopal Reddy should prove before  a 
Parliamentary Committee the  above 
mentioned allegation made against me, 
and should they fail to prove it, they 
Should resign their seats in Lok 
Sahha.

ft, «f,  *rr «n

fa *PTT wr̂cr ft  eft 3-

Hz % i

SHRI JYOTIRMOY BOSU: Sir. if 
the allegations that I receive Rs. 10,000 
pjn. from a business house and that I 
get Rs. 4,500 for each question I put 
it Lok Sabha are proved, 1 shall re- 
rfga. I can give you a blank resig* 
action letter.  This it not the  first

Mr. B. P. Maurya had to com# with 
bended knees and apologise for making 
a similar statement on tHe floor of the 
House.

SHRI P. K. DEO (Kalahandi): I rise 
On a point of order.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRt 
B. P. MAURYA): Don’t misquote me;
I never apologised. Don’t  misquote 
me.

SHRI P. K. DEO:  Sir, this forum 
should not be, should never be used 
for mutual recrimination. When a cer
tain allegation is made and it has been 
challenged by Mr. Jyotirmoy Bosu, it 
should be referred to a parliamentary 
Committee, or to a Privileges Com
mittee. Mr. Ram Gopal Reddy should 
not bring it up and waste the time of 
the honourable House on a statement 
which is not in the order paper.
(Interruptions).

MR. SPEAKER: I am very sorry, all 
of you may please sit down. Let there 
be no debate on this.

SHRI DINEN BHATTACHARYYA. 
(Sudmptic). Mr. ilam Gopal Reddy 
has already admitted Mr L N M shra 
should come. He should say about it

MR. SPEAKER: I quite agree with 
Mr. P K Dpo that we should not in
dulge in mutual recrimination.

SHRI MADHU LIMAYE  (Banka): 
Mr. Bosu is ready for a Parliamentary 
enquiry. Are they prepared?

fft yp* vf W'Vpm:  r(*T?*T ) :

toot  w ssr &

*rrprr i 

ft wpr" ̂  i *>  *

SHRI  JYOTIRMOY BOSU: Th* 
matter has come in the List of Busi
ness. There is the name ol Mr. I* w. 
Mishra. Is it not his duty to come,— 
who is the Minister concerned, wbos* 

name is listed bent
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SHRI PRABODH CHANDRA (Gur- • 
daspur): I accept his  challenge.  I 
charge him that he has brought down 
the dignity of the House by his un
dignified behaviour. If he is prepared 
to accept the challenge I am prepared 
to resign my seat. Just now I g.ve my 
resignation, on this issue.  Let him 
resign his seat.

MR. SPEAKER: Mr. Reddy what do 
you want?

SHRI M. RAM GOPAL REDDY 
(Nizamabad): I never said that.  I 
never said that Mr. Jyotirmoy Bosu is 
taking money from  somebody  for 
•very question. What I meant is that 
be is wasting the time of the House, 
for every minute the cost of this House 
is Rs. 4,500|-.

SHRI JYOTIRMOY BOSU: Where 
is Mr. L. N. Mishra?

MR, SPEAKER: You Tiave  given 
your explanation.  Kindly sit down 
please.

SHRI P. K. DEO: Sir, we have been 
demand ng  discussion  on  various 
grounds on the conduct of Shri L. N. 
Mishra so far as Bharat Sevak Samaj 
is concerned.  In the Business Advi
sory Committee we were assured it 
will be taken up in the next Session. 
He sides from the House. (Interrup
tions,)

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South):  Sir, it is unfortu
nate sometmes out of emotion or in 
the heat of arguments some Members 
make some comments which, rightly 
or wrongly, malign the character of 
the hon. Member of the House. It is 
unfortunate to make any  comment 
against any Member without any base 
but don’t you agree this atmosphere to 
malign somebody's character came 
from the hon. Member, Shri Jyotirmoy 
Bosu himself. (Interruptions).

You have said many a time that 
Uma Shankar Dikahit is a thief; Smt 
Indira Gandhi ig a thief. You must 
be careful about making your obser
vations.

MR. SPEAKER: This is again going; 
to vitiate the atmosphere.  We have 
said enough against each other during 
the last 4-5 days.

aft wssr  arrsroift : wr

foftns sttsT* *r erfrrcr k

mnnr 11 *f, sirrfaik 
tot f».*rr 11 *nr srrc £r  far

w  vgt wm  feirr  ̂ *r

qT%trj; Ufa  arter *3 frfhc

fff wr n «fr $rf*rar m  

sr*mr f i xm vsti 

«rrc 5  * w&n  i

SHRI SHYAMNANDAN  MISHRA 
(Begusarai): Sir, I want your guidance 
on two points. The first is: when any 
personal statement is made by an hon 
Member in vindication of his honour 
should it not be a practice that the 
other man concerned who has made- 
the allegation must be present?  If 
there is a lacunae in the rule3, it is 
for your consideration whether  that 
lacunae should not be filled.

The second thing is.  if the hon. 
Member who denies these allegationa 
as completely malicious,  fabricated 
and false and also  suggests that a 
machinery be set up to ascertain the 
truth in the matter, whether his sug
gestion for the setting up of a special 
machinery should be completely ignor* 
ed or should Parliament take notice of 
it.  The hon’ble Member, Shri Bosu, 
has said that he is prepared for an en
quiry by a special machinery to ascer
tain the truth in the matter, so if the- 
other party is not prepared to accept 
his suggestion, then, the conclusion 
would be inescapable—and it should 
be recorded by the Chair—that  th* 
other  hon’ble  Member  has indeed 
deliberately mis-represented to the 
House, and is  therefore,  guilty of 
breach of privilege of the House.

* aft areFTT

sftfsrer *t srarrar | \  wflfaifa vg 

5r ?! % vptk farr |
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irk % f̂rcr ̂rrq- &ttt

£i

SHRI H. N. MUKERJEE (Calcutta— 
North e-East): Sir, you have  been 
pleased to  put  this on the Order 
Paper.

MR SPEAKER: I am bound  by 
this. But, after the statement, there 
cannot be any debate.

SHRI H N. MUKERJEE: Sir, my 
additional submission would be that 
since the matter is on the order paper, 
and since the hon. Minister ol Parlia
mentary Affairs and you have been 
pleased to say that this would be on 
the order paper, I should take it that 
the Minister concerned was  honour 
bound at least to give the House some 
indication of what he was likely to 
put up before you. Becausc, Sir, after 
what Mr. Bosu has told us, the House 
is in bounden obligation to pursue 
thi«* matter and see that the honour 
of its Members on tins side or that is 
cleaied.

You can find out some mechanism 
for it.  But, I should have  thought 
that the Minister concerned  should 
have come today, not that Mr. Ram 
Gopal Reddy  should come and say 
something. I do not understand. Either 
Mr. Raghu Ramaiah has neglected to

tell Mr. L. N.  Mishra or Mr. L. N. 
Mishra chose to forget all about tils 
obligations (Interruptions).  It is in 
the Order Paper. This is what I have 
said in the beginning. Sir, you should 
give us some guidance as to what to 
do and why do Ministers in the last 
day of the Session just not come at 
all with regard to answering these

(SHRI S M. BANERJEE (Kanpur): 
Mr. Speaker Sir, I am on a point of 
order (Inteiruntions>  My point of 
order arises out of the personal ex
planation given by  Mr. Jyotirmoy 
Bosu, and the specially the last por
tion of hin statemo'it. May I remind 
you, the convention of this House, the 
decision taken by your1 predecessor 
in two cases. One was, Shri Mani 
Ram Bagri, an  ex-Member of this 
House made certain sweeping remarks 
against Prof Humayun Kabir when he 
was a Minister----

AN HON. MEMBER: Not Shri Man! 
Ram Bagri but Shri  Prakash Vir 
Shastri.

SHRI S M. BANERJEE: Shri Pra
kash Vir Shastri’s was the  second. 
This was by Shri Mani Ram  BngrL 
Sardar Hukam Singh was in the Chair 
and then both the parties requested 
him that the matter be investigated 
because the charges were very serious 
and both the Member and the Minister 
maintained their stand and,  there
fore, Shri Humayun Kabir demanded 
investigation by the hon. Speaker or 
by a Committee of Parliament.

In another case, when I mentioned 
the names of two Ministers in connec
tion with a call attention motion, tne 
two Ministers who were supposed to 
be  according  to  my  information, 
in our pay-books of Birins—I men
tioned the  names of  Shri Sitya- 
nnravan Sinha and Shri K. C Pant— 
the Ministers  denied  Shri Pant 
denied the same day and said that h<̂ 
had already left the Birlas but Shri 
S<)< vanfmr’an Stnhn took wanted ti™e 
and said he would reply  latter o*. 
Then, after some time, when I went
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to Srinagar I came to know that a 
privilege motion was moved against 
me by Shri A. B. Vajpayee that I had 
tried to defame the two hon. Minis
ters.  I immediately rushed to Delhi 
because I wanted to prove that I had 
enough proof with me that he was 
getting money from the Birlas and 
many of his bills were paid by the 
Birla house.  Naturally,  these two 
oases are there.

Here, a sweeping remark has been 
made by a Minister against a Member. 
It is better that in such cases where 
sweeping remark*, are made against 
a Member or a Minister, it is investi
gated by a Standing Committee  of 
Parliament. I feel that in this parti
cular case, when Shri L. N. Mishra 
made these remarks against Shri Jyo
tirmoy Bosu that  he  was  getting 
Rs. 10,000 from a particular business 
house, it is his moral duty to have 
come here and said, ‘Sorry, that in
formation is wrong.’ or that the entire 
matter should be referred to a parlia
mentary committee. It is not against 
Mr L N. Mishra:  Even if the Prime
Minister or any Minister or any Mem
ber has made such sweeping remarks 
against another  member, it is your 
duty to appoint a committoc imme
diately to investigate the whole thing 
so that the eloud of suspicion is re
moved.

SHRI SE7HIYAN (Kumbakonam): 
The hon member who is aggrieved 
by and objected to the remarks has 
given a notice whir*h has come on the 
order paper end irt il1 *0 the
House, the Minister should have bren 
present to give an effective reply Now 
that he has not replied nor is he pre
sent in the House, I would request you 
to have  this  matter postponed till 
Monday when he may be asked  to 
come with his explanation before the 
House. Only after his explanation the 
House can take a decision in the mat
ter.

In this respect, I want to make one 
submission to you. In this House this 
has become almost a practice every 
day to pass sweeping remarks  and

some of the Members are being brand
ed. Unless such wild allegations are 
properly dealt with, they will leave 
a cloud not only on the Member but 
on the entire House. Therefore, when 
such references are made, I want yo»\ 
to take very senous note and asic me 
Member to either prove it or face the 
consequences.  This should be made 
abundantly clear and made effective 
also.

In this particular case, we may hold 
the matter till Monday giving  an 
opportunity to the said Minister, Shri 
L. N. Mishra to  come before  the 
House ..

SHRI SHAYAMANANDAN MISH
RA: He can come to-day also, later in 
the day.

SHRI SEZHIYAN: Yes, but by Mon
day positively he should come so that 
the House  may decide the  future 
course of action.

SHRI DINEN BHATTACHARYYA: 
Before you give your ruling, let me 
make our position clear.  This is not 
a question of Shri Jyotirmoy  Bosu’s 
personal matter.  I know that begin
ning from the Prime Minister to the 
other members, all of them have mali
gned our PaT ty. Shri Jyotirmoy Bosu 
it, a responsible M̂ mb̂r of our Party 
and Shri L. N. Mishra has intentional
ly maligned him.  If you do not do 
this thing, I fully agree wtth  Shri 
Sezhivan that this matter should be 
postponed and a thorough investiga
tion made.

If that  fellow.., (Interruptions)—. 
yes, he is no better than a fellow; I do 
not consider him to be a Minister— 
was honeist, he should have come here 
and clarified his own position. There 
are so many charges against him. He 
cannot go to Bihar.  The people will 
beat him  He has looted the money 
of the people.

So I say that the matter is very 
serious  and  the  proposal of Shri 
Serhiyan must be  accepted by you
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SHRI  P.  G.  MAVALANKAR 
(Ahmedabad):  Shri Jyotirmoy Bosu
has made a personal explanation. You 
have rightly observed that after that 
there can  be no  debate.  But the 
■whole point is not of a debate, but 
of a certain lacuna in the procedure 
and on the part of the Railway Minis- 
ter. If the rule is silent, it would, I 
submit in all humility, be for the 
Chair to give guidance and direction. 
A Minister or any other  member 
whose name appears on the  order 
paper must remain present. If he is 
not present, I want  to know why. 
During these last ten minutes or so 
that we are discussing this matter, I 
find that the Minister of Parliamentary 
Affairs is in the House, but he does 
aot seem to be moving. Normally he 
is always moving from one place to 
another.  But today, I see that for 
the last ten minutes he is very sta
tionary; I do no know what has hap
pened to him. I should have thought 
that after  all  this  discussion, the 
Minister of  Parliamentaty Affairs 
would jump instinctively and natural, 
ly, as is his habit, and go to find out 
where the Railway Minister is.  But 
he has not done so.

Last week I had said that this pro
vision of a personal explanation is a 
sacred device. If a member is usine: it, 
as my hon. friend.  Shri Jyotirmoy 
Bosu, has used it today, it is because 
he feels angered and disturbed that 
false charges are made against him. 
It is not a question of only  Shri 
Bosu; it is a question of any member, 
on this side or that side. If members 
are allowed to make charges and not 
substantiate them,  that  would  be 
lighly improper and objectionable. 
Sir, you see what Sbri Bosu has said 
He says that Shri Mishra and  Shri 
Sam Gopal Reddy should prove the 
charges before a parliamentary com
mittee, not the CBI or any other gov
ernment body; if they are unable to 
prove the allegation they had made

So, Sir, I support Shri Sezhiyan'a 
point. Please keep the matter pend* 
ing. You have still time. Let Shrt 
Mishra explain on Monday and if you 
are not satisfied, then you should go 
ahead with the appointment of a par
liamentary committee. Let this whole
matter be probed into so that n» 
member of the House, whether on this 
side or that side, whose honour has 
been involved is wrongly or unneces
sarily punished.

sft ItfCTl fV&ft WTnfrft : WWW

*1$m, inft inft  qforrarc % 

WTTOt  fa*TT | fa  JTcft ft
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SHRI SHYAMNANDAN MISHRA: 
It is a deliberate misrepresentation, a 
clear case of privilege.

MR. SPEAKER:  This has been
raised. We had no rule that when a 
member gives a personal explanation, 
that copy should be sent to others 
also.  But if a member's name is 
mentioned in the order paper, then 
I think it is notice to alL The position, 
as I have explained a number « 
times, is that when a member wants 
to make certain allegations again* 
another, the rule is that he must give
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to the Speaker a copy of the 
allegations, and that is sent to the 
other member. 

SHRI KRISHNA CHANDRA 
HALDER (Ausgram) : He need not do 
th?t. 

SHRI PILOO MODY (Godhra): Not 
in the case of a Minister. A Minister 
can be attacked without notice. 

MR. SPEAKER: Even if it be that 
something is to be said against some 
citizen or member of the public, we 
have been following this practice that 
when something is to be said against 
somebody outside, a business concern 
or .some indivddual, a copy is always 
given to the Speaker. But in the case 
of members, we have been following 
the pracfa:e that when an allegation 
is to be made against any member of 
the House, a copy should be given to 
me. I sent it to the member con-
eemed saying that 'this allegation 
.against you is coming' so that he gets 
Teady. 

So, I followed this practtce that 
whenever an allegation is made, the 
member could there and then refute 
it. But if he does not choose to do it 
there and then and wants to make a 
statement on the next day, a copy is 
given to the Speaker and it is put on 
the Ordpr Paper. But if the n('"Y1P. is 
not mentioned that is a different mat-

• ter, In that case, we can consult the
Business ,Advdsory Committee as to
what is to be done. But when a name 
s already mentioned in reply to the
allegations made by i<o and so, it is
�nough notice.

.;rr m·.f.r f� t �i:ri fo� ��m 
!f1IT 'Uffi f� tfcf,'ITT i I 

�r q'� ri.�1 : -ur.rr a-r �r � rfi' 
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�, g-li'v. 't:l'."G'. cfi�� 
cfiT<1 fr� I 

� �fc!f · �r irfor1TT"!" � -it 

�r �--

The office will convey it to him 
that this has come. 

� �wrr �-m��� 
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�r � Rcfif� I 

Some procedure has to be carefully 
revdsed for it. 
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"The Speaker may direct an:, 
member whose conduct is, in hi.a 
opinion, grossly disorderly, to with
draw immedtately from the House 
and any member so ordered to with
draw shall do so forthwith and shall 
absent himself dm,ing the remainder 
of the day's sitting." 

� Gfrq' it ITTIRi IDlR � ':3"oT 
�tfifi' 377t�,� � 
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Mtater under .
Rule 377

matter under consideration, namely,
Sh. Piloo Mody's Privilege Motion and
my amendment to it had been dispos-
ed off, and the sitting could not be
extended without the sanction ot
the House. At this stage, a Motion
could have been moved that the sitttrig
be prolonged up to say 7.30 P.M. or 3.3(}
P.M. or what-ever the time desired.
Shri Raghuramaiah often moves such
TIcLf.O_:12. Bui Si:'. ~~,,'.'.:~1.:J."dln',tidh lIllj"",,'.

cd no ~UC:l iv:otion d f,:;') P.~\,~.ull

Trursday. Did any other Member
move such a Motion? The answer is
an emphatic 'No'. Yesterday's Debate
and Bulletin Pt. II will bear me out.
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~~~~r0fT~ ~ ~ ~ ffiorr "'T ~'h:
~ ~ 'Ill' lWT~T 'IlT "fie: q-~~ err 'flIT ~

\m tn: GfT~ m ~lIT ~-~ tn: If
m%T fifoT1:i 'ifT~ ~ I

MR. SPEAKER: I cannot say any-
thing off hand. Rule 373 is not con-
nected with Rule 377.

11.54 hrs.

MATTER UNDER RULE 377

RE. PROCF.DUREIN THE HOUSEON 5-9-74

SHRI MADHU LIMA YE (Banka) :
Mr. Speaker, Sir, after you re-entered
the House to take your seat On the
Thursday eventrig, I quietly returned
to my seat. I said not a word during
the discussion that followed. I did
this because I did not wish to aggra-
vate matters.

I have since studied Shri Vasant
Sathe's so-called "Counter Motion". It
was in effect an amendment, no matter
by what name it is called. It should
have been moved immediately after
the mover of the privilege motion had
finished his opening speech. I am not
going into the question of its admis-
sibility. To move it at a later stage
in the Debate would have been irregu;
lar. After Sh. Pi loo Mody's reply
speech to allow Shri Sathe to move
an amendment or a "Counter Motion"
was to make nonsense of all proce-

. dures of the House. How could I
tolerate that?

Lok Sabha Bulletin, Part I, says
that at 6.30 P.i.Y1.Shri Atal Bihari Vaj-
payee moved a Motion that the House
be adjourned.

But Members can move adjourn-
ment of the House only under Rules
56--63 to discuss a matter of urgent
public importance and under no other
rule

What the Opposition wanted was
that the Chair should adjourn the
House in view of the fact that the

I

,L

In the absence of a Motion to pro-
long the sitting beyond 6.30 P.M .• the
1.:hs~qt~rn: p-"'(eecdi~g;) we:« Irrcvular

Under whafRule, I would like to ask,
did the Chair allow the Adjournment
Motion to be moved? .Undcr what
Rule, may I know, Shri Sat.he was
called upon to move the "Counter Mo ,
Non"? The next item on the List ot
Business yesterday was Shr] Deva
Kanta Borooah's statement: ;mn on
Development Board Bill.

Under what rule could the Chair:"
man take un a Motion of which no
pruper notice had been given and
which was not on the Order Paper'?'

Even the Motion seeking to. suspend
the relevant Rules had not been made
tu enable any "Counter Motion". ot
the tYPe wbich Shri Sathe sought to
move, to be discussed in the House.

You told the House after you reo
turned to your seat that you had ad-
mitted the Motion. But YOu said that
you did not know the stage reached
in the Debate on Shri Piloo Mody's
}llrf)tion. Any way, the amendment or
"Counter Motion" could not come
after Shri Mody's Motion had been
negatived.

So at 6,30 P.M., there was no valid-
ly-constituted sitting, for no Motion
for extending the sitting had been
moved and adopted

I need not say that J am a person.
who respects Parliament and its pro-


